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Shri S. N. Das: May I know  the
names of places from where specific 
representations have been made?

Shri Shahnawa? Khaa: One is from 
Shri Lakshmi Narain Singh. Mem.ber 
of the Legislative Assembly.  Bihar: 
the other is from the residents  of 
village Bhadakhurd.  The  third  one 
is from Shri  Jhulan  Sinha,  M.P., 
Gopalganj, and the fourth one is from 
Shri Badri Nath,  Village  Maugrauny 
Tola, Distt, Darbhanga.

Payment of Wages Act

*873. Shri Tushar Chatterjea: Will
the Minister  of Labour be  pleased 
to state:

(a) whether Government have re
ceived any representation from Trade 
Unions regarding the advisability of 
the application  of the Pajnnent of 
Wages Act on workers employed under 
the Port  Commissioners of Calcutta; 
and

(b) if so, what  steps Government 
propose to take in the matter?

The Minister of Labour (Shri V. V.
<5iri): (a) The All India  Port  and 
Dock Workers Federation had repre
sented in 1948 that the Payment of 
Wages Act, 1936, should be applied to 
dock workers including those in the 
Calcutta Port.

(b)  The  Act  already  applies  to 
factory and railway workers  in the 
Calcutta Port.  The other dock work
ers employed by the  Calcutta  Port 
Commissioners are at  present  paid 
wages on a piece-rate system on the 
basis of tonnage handled by them and 
consequently difficulties  experienced 
in computing and paying their wages 
within the time specified in the Pay
ment of Wages Act. The Chief Labour 
Commissioner (Central) has, therefore, 
been asked to study the  system of 
payment in this Port and to  report 
how the difficulties in  applying  the 
Act to the workers can be overcome 
His reply is awaited.

Shri Tushar Chatterjea: May I know 
the rêly is eaqpected?

Shri V. V. Giri: As early as possi
ble.
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The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)  Rs.
17.480/6/-.

(b) Sohan Lai (Parshad) treasurer 
—an employee of Shri Raj  Kumar 
Singh, the Treasury Contractor.

(c) The matter is under police in
vestigation.  Shri  Sohan  Lai  (Par
shad) Treasurer  and  his  assistant 
have been arrested.  The police have 
since submitted a charge sheet.

(d) Yes, on  the  night  between 
14th/15th January, 1952.

(e) and (f). The then Postmaster 
Shri Jadubans Sahai was  suspected 
to have a hand in the  theft.  Police 
treated the  case  as  ‘untraced*.  A 
sum Of Rs. 2,100/- was ordered to be 
recovered from the Postmaster.
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Mr. Speaker: That would  be  too 
general a question.
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Adult Civilian Training Scheme

♦875. Shri C. R. Chowdary: (a) Will 
the Minister of Labour be pleased to 
state the number of training institutes 
under the  Adult  Civilian  Training 
Scheme started in July, 1950 in the 
areas which are now in Andhra State?

(b) What is the number of trainees 
who received diploma in craftsman
ship in those institutes?

(c) how many of them are employed 
in State and Central Services?

The; Minister of Labour (Shri V. V. 
Giri): (a) 3,

(b) 379.

(c) The information is not available 
as it is not possible to follow-up the 
careers of ex-trainees.

Shri C. R. Chowdary: May  I know 
whether the people who have receiv
ed training and  this  diploma  are 
getting their names registered in the 
employment exchange?

Shri V. V. Giri: Some of them are 
registering their names in  the  em
ployment exchanges and those whose 

573 P.S.D.

names are not there—we  presume
that they have got appointments.

Shri Nanadas: May  I  know, Sir, 
the money spent in these three insti
tutions for the training of these 300 
and odd candidates?

Shri V. V. Giri: I have not got the 
information.  I will be glad to supply 
it to the hon. Member afterwards.

Shri C. R. Chowdary: May I know 
if the scheme is stiU in vogue?

Shri V. V. Giri: Yes, Sir.

Tea Gardens

*876. Shri Dasaratha Deb: Will the 
Minister of Transport be  pleased to 
state:

(a) whether the tea gardens of Tri
pura are linked up with the Divisional 
towns by motorable roads;

(b) whether it is a fact that due to 
lack of such roads, the  industry is 
suffering financial loss; and

(c) what steps Government propose 
to take to build up such roads?

The Deputy MioiiM: of Railways 
and Transport (Shri  Alagesan): (a)
Yes, Sir.  Most of the Tea  Gardens 
are linked up with  the  Divisional 
Towns  by  fair  weather  motorable 
roads.

(b) Government  have no definite 
information in this respect.

(c) Fair weather motorable  roads 
are being constructed where they do 
not exist.

Shri Dasaratha Deb: May  I know 
whether Government  have  received 
representations  fram the owners  of 
tea gardens to construct roads from 
the tea gardens to  link them  with 
the main roads through the  Govern
ment’s land with their own expenses 
which will be repaid by the Govern
ment later on?

Shri Alagesan: I am not aware of 
that representation.




